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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION No.1216 of 1993 

DATE OF JUDGMENT:29th September,1993 

BETWEEN: 

Gafoor Miya 

	

	 Applicant 

AND 

1. Union of India represented by 
its Secretary, 
Ministry of Defence, 
New Delhi. 

The Scientific Adviser to the 
Minister of Defence, 
Defence Research & Development 
Organisation, 
Ministry of Defence, 
New Delhi-i. 

The Director, DMRL, 
Hyderabad. 	 Respondents 

HEARD: 

COUNSEL FOR THE APPLICANT: Mr. IC.Sudhakar Reddy, Advqoate 

COUNSEL FOR THE RESPONDENTS; Mr. N.R.Devaraj, Sr. CGSC 	/ 

cORAM: 

HON'BLE SHRI JUSTICE V.NEELADRI RN), VICE CHAIRMAN 

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN.) 

JUDGMENT 

(As PER HON'BLE SHRI P.T.THIRUVENGADAM, MENBER (ADMN.) 

The applicant was placed under suspension by the 

order dated 2.8.1976 by the Director, DMRL, Hyderabad. The 

applicant states that he was being paid the subsistence 

allowance in the old pay scales wheras the other employees 

of the DMRL are being paid in the revisined pay scales. 

contd.... 
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This OA has been filed for a direction to the res-

pondentx to pay the subsistence allowance to the applicant 

from 1.1.1986 on the basis of the revised pay scales together 

with the arrears and for the grant of such other or further 

relief as deern4fit. 

This point is squarely covered by the Judgment 

of this Tribunal dated 13.7.1993 in OA 785/93. For the 

reasons stated therein, we direct the respondents to refix 

the subsistence allowance with effect from 1.1.1986 on the 

basis of the revised pay scales. The arrears thereon should 

be paid within three months from the date of receipt of this 

order. The OA is ordered eccordingly at the admission stage. 

No costs. 

(P.T.THIRUVENGADAM) 	 (v.NEELkDRI t.o) 
ME14BER(ADMN.) 	 VICE CKAIRMAN 

4 
DATED;29th September, 1993 

Jjputy Regi  MtraJ) 

vsn 

To 
The Secretary, Union of India, 
Ministry of tfence, New tlhi. 

The Scientific Adviser to the Minister of Defence, 
Lfence Research & Development Organisation 
Ministry of Lefence, New Delhi-i. 

The Director, DMRL,Hyclerabad. 

One copy to Mr.IC.Sudhakar Reddy, Advocate, CAT.Hyd. 

One copy to Mr.N.R.tevraj, Sr.QabC.CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 
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CHECKED BY 	 APPROVED'jt... 

IN THE CFNTRAL ADMINISTRATIVE TRIBUNAL 
HYLERABAD BENCH AT HYDERABAD 

THE HON'ELE MR.JUSTICE V.NEELADRI RAO 
VIcE CHAIRMANT 

A1D 

THE HON'BLE MR.5'B.GQRTHI:MEMBER(A) 

J1JD 
THE HON'BLE MRITeCHANDRASEKHARçP.EDIJY 

AND 

THE HON'BLE MR.P.T.TIRTJ\JE1,,1GADAM:N(4) 

Datec3: 2_c\ ' -1993 

E/JiflMEUT: 

M.A./R O A.?C.ANO. 

in 

O.A.No. 

T.A.No. 	 (w•p •  
5;- 

Admitqeci and Interim directions 
issue 

Allow d. 

Disposed of with directios 

Damased. 
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Dismsed as Withdrawn 

Dd!sm for default. 

Reiecjte&/Ordered. 

No o/der as to costs. 
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